
Ua ted: 3 F E B 1994 
PPLICffT ION NO(s) 903 of 1993  

PPLICPiNT: S.Sundar Raj and 	REEONDNTS:Secretary,M/o.Defeflce 
seven others. 	 New Delhi and Others. 

TO. 

Sri.0.Srèedharan, 
Advocate, 
Indiramahal Lodge, 
5th Main,Gandhinagar, 

Bangalore-9. 

The Director, 
Gas Turbine Research Establishement, 
C.V.Raman Nagar,Bangalore-.93, 

Sri.M.S.Padmarajaiah,CGSC, 
High Coárt Bldg,Bangalore-1. 

SUBJECT:— ForwardinQ of copies of the Oroe.s passed by 
the Central Adminiátre€ive Tr•ibunal,Bängalore. 

-xxx- 
Please find enclosed herewith a copy of the 

OFDER/STPY ORDER/INTERIII ORDER/, Passed by this Tribunal 

in the above mentioned application(s) on_24-01-1994. 

(': ~'Z 
EEPUTY REGISTRR\k9 

JUDICIAL BRNCHES. 

gm* 



/ 	 CENTRAL ADmINISTRATIvE TRIBUNAL 
BANCALORE BENCH: 	:BANCALORE 

APPLICATION NO. 903/1993 

1drOAY THE TWENTY FOURTH r)Ay O JANUARY, 1994 

Presert: Shri V.Ramakrishnan, 	member (A) 

Shri A.N.tiujjanaradhya, 	member (J) 

Sri S.Sundar Raj 

Sri S.Ahok Kumar 

Sri K,Rama Naik 

Sri R.Basavaraju 

5. Sri S.Visuesuaran 

Sri K.N.Yuvaraj 

Sri S.Lokeswar Rao 

B. Sri K.Prabhakaran 

all are majors and are uorkinq as 
SenjorScjentjrjc Assistants in the 

Gas Turban Research Establishment, 
C.V.Rarian Nagar, 

Bangaltre_93. 	 ...Applicants 

By Advocate Shri O.Sreedharan 

c-r'- 

1 . 	 India 

t byl.itd. Secretary, 

- linis€ry or Derence, 
T 

Goerñment or India, 
Net,1Oelhj. 

The Scientiric Advosr to Raksha Mantry & 
Dizector General, Derence R & 0 Organisation 
Sena Bhavan, 
New Delhi—i 1 

....2/— 
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3. The Director, 

Gas Turban Research Establishment, 
C.V. Rarnan Nagar, 
Bangalore-93. 	 ...Respondents 

By Advocate Shri 11.S,Padmarajaiah, S.C.G.S.C. 

ORD ER 

We have heard Shri O.Sreedharan ror the 

applicants. Shri I1S.Padmarajaiah has taken notice ror 

the respondents. Shri Sreedharan tiles copies or represen-

tation submitted by the applicants. He turther submits 

that the applicants S/Shri Yuvaraj and Lokeswar Rao: 

have also tiled similar represenations to the department. 

These representations were submitted towards and or 

September, 1993 and they have not yet been disposed otr. 

We direct the department to dispose or these represen-

tätjons within a period of three months from the date or 

a copy of this order. The contentions raised 

CC 	 in t1pe pplication are lert open. 

2. ) 	With this observation, the matter is rinally 
..i 	l 
I 

_c 
di&pbsed off wit.h no order as to costs. 

'JM 

(. N. V UJJA NRADHYA ) 
19E1BER (j) 

Ga1a'4 
SECflOOFRCER 

jkDMINiI.l.ATIVE TJt' 

Aoor;11 .:f- INCH 
SANLALORE 

( V 	A M 4 KiPISH"NA N 
IIEMBER (A) 


